Message from
Rajya Sabha

(2) Annual Keport of the Hindustan
Antibioticg Limited, Pimpri, Punc,
for the year 1985-86 along with
‘Audited Accounts and - the coms-
ments of the Comptroller
~Auditor General thereon.
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 [Plaed in Library. See No. LT 3236/86]

Indian Telegroph (Third Amendment)
Rules; 1986. :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): Sir,
I beg to lay on the Table a copy of the
Indian Telegraph (Third
Rules, 1986 (Hindi and English versions)
published in Notification No, G. S. R. 566
in ‘Gezetic of Indin dated'the 26th July,
1986 under sub-scction (5) of s:ction 7 of
the Indian Telegraph Act, 1985.

[Plaed in Library. See No. LT 3237/86]

Indian Electricity (Third Amendment)

Rules, 1986.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): Sir, I beg to lay
on the Table a copy cach of the following
Notifications (Hindi and English versions)
under sub-scction (3) of section 38 of the
* Indian Electricity Act, 1910 :—— o

(1) The Indian . Electricity

Amendment) Rules, 1986 publi-

. shed in Notification No. G. S. R.

528 in Gazette of India dated the
19th July, 1986.

The Indian E! ctricity (Second
Amendment) Rules, 1986 publi-

- shed in Notification. No. G. S. R,
529 in Gazette of India dated the
19th July; 1986.

[Placed in Library. See No. LT 3238/86)]
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12.07 hrs, ,
MESSAGE FROM RAJYA SABHA
[English) '

SECRETARY | GENERAL : Sir, I
have 10 report the following message recei-

ved from the Scoretary-General ajyi
Soaprom ary-General of Rajya

KARTIKA 27, 1908 (SAKA)

“and

Amendment)

THE -

(Third -

. -'M'.dftels Under’ 2-82
Rule 377

“In accordance with the provisions of
rule 127 of the Rules of Procedure and -
Conduct of  Business in the Rajya
Sabha, I am directed. to inform the
Lok Sabha’that the Rajya Sabha, at its
sitting held on the 17th November,
1986, agread wilthout any amendment
to the Industrial Finance Corporation
{Amendment) Bill, 1986, which was
passed by the Lok Sabha at its sitting
hcld on the 22nd July, 1986.”

PUBLIC ACCOUNTS COMMITTEE

Action taken, Statement
[English)

SHRI E. AYYAPU REDDY (Kurnool):
Sir, I beg to lay on the Table English
and Hindi versions of the following
Statements :—

(1)° Statement showing action taken
by Goveérnment on the recom-
mendations contained in Chapters
I and final replies in respect of
Chapter V of 17th Report (7th
Lok Sabha) on Track Fittings.

- (2) Siatement showing action tiken
by Goveroment on the rccom-
mendations contain in Chapters
l and final replies in respect of
Chapter V of Sixiy-second Report
*(7th Lok Sbaha) on Dtihi Develop-
ment Authority

(3) Statement.showing action taken
by the Government on the recom®
mendations - contained - in  Chap-
ters I and final replies in respect
of Chapter V of 198th Report
(7th Lok Sabha) on Delay in
disposal of Fired Carriridge cases
of High Calibre. '

.
12.08 hrs. |
MATTERS UNDER RULE 377

[Translation]

(i) Need to link Ayodbya by rail with
other big cities of the country

SHRI R. P. SUMAN (Akbarpur) :
Mr. Speaker, Sir, every year lakhs of
pilgrims from all ower the country visit



. 483  Matters Under
Rule 3_7? ‘
[Shri R. P. Suman] = .

Ayodhya, a famous religious place in Uttar
Pradesh So a vety large unmber of
tourists are always seen staying in this
city. Ayodhya is specially important from
~ the religious point of view. Foreign tourists
also often visit this place. But Ayodhya
is being . totally necglected by the Deparl.-
ment of Ruailways, There is no 'direct
railway link between' Ayodhya and other
major cities while other religious places
have such facilitics. 1t is very necessary
to provide railway  facilities to Ayodhya to
connect it with other important cities of
the country. There is also great need of
construcling a railway bridge across river
Saryu at Ayodhya, It should be constructed
as early as possible keeping "in view the:
need and wishes of the local people.
Besides, in order to reduce the taffic of

heavy ‘vehicles ,in- this city and to provide

direct link between Allahabad and Basti,
Gorakhpur, a bridge. across river Saryu at
Tanda-kalwari Ghat in cast of Ayodhya,
which has already been sanctioned, must
be constructed as soon us possible, so that
the people can get rclief. :

[English]

(i) Need to Connect Bhubaneshwar with
Vishakhapatnam, Raipur and Port
Blair by Vayudoot Services.

-

SHRI BRAJAMOHAN MOVIANTY
(Puri) :
introduced, but some centres of Orissa
need to be linked with Vayudoot service.
Bhubaneswar — Jeypore — Visakhapatnam
(Andhra Pradesh, Bhubaneswar-Jharsuguda-
Raipur (Madhya Pradesh) and Bhubanes-
war, Konarak, Puri and Chilka are very
essential to be connected with Vayudoot
Services to promote tourism and com-
mercial growth of the State. These services
will be commercially. viable. '

Another air service between Bhubanes-
war and Port Blair is very much needed.
The passenger traffic will be adequate and
cargo movement between Bhubaneswar and
Port Blair thereby will be easier. I am,
therefore, urging upon the Minister of
Civil Aviatior to introduce the aforesaid
Vayudoot and air service for promoting
tourism and commercial activities in the
State. The State' of Orissa beiog a back-
ward State, necds special attention.

- NOVEMBER 18, 1986

" homes.

) not vyet

: Y
Now, Vayudoot service has been

Matrm Uhder 284
* Rule 377

©: (iji) Need to Look into the Problems of

‘the Displaced Persons in Rengali and
Indravati areas in Orissa.

SRIBALLAY  PANIGRAHI
Sir, because of faully imple-

SHRI
(Deogarh) :

" mentation of the rehabilitation. policy in
" the Rengali and the Indravati river valley

projects in Orissa, a large number of fami-
lies of the submerged areas are put to a
great deal of hardship. - The Rengali Project
is nearing completion and the displaced
people have already left their hearths and
They are yet to be paid their
compensation in full. Further, some of the
resettled colonies built to house the dis-
placed Jack in basic facilities Jike drinking
water, schools, roads, etc.” The Jand lexsed
out and said to be reclaimed in many places
is' not at all cultivation—worthy, Instead
of wdopting a uniform approach, erume-
ration of families and fixation of compensa-
tion- in many cases have been done
arbitrarily. .Thre rchabilitation colonies are
declayed ‘revenue villages and as
such, regular development work of the
Government and anti-povery schemes are
not being tuken up in these villages.

As a result of all this, serious resent-
ment asud discontentment are prevailing
among the displaced population. What is
worse is the indifferent attitude of the
authoriti¢s to such situation in as mugh as
the dccisions taken at the ‘high level Rengali
Rehabilitation Advisory Committee, which
met on 26-6-86 after a gap of about three
years, are not yet given effect to.

I would, therefore, request the hon.
Minister of Water Resources to personally
visit the Rengali and Indravati areas soon
to see things for himsclf and take suitable
remedial measures. C

(iv) Need to Exploit Varisus Places of

Attraction in Kerala for Promotion of
Tourism. .

PROF. K. V. THOMAS (Ernakulam) :

'Sir, tourism is an industry that can be

developed in Kerala. Kerala has got a

.beautiful besch ‘on the western side. On

the. eastern side, there are the Western
Ghats having virgin forest. The plain land
in between the Arabian Sea and the Western
Ghats is the greenary of coconut trees and
paddy fields. Periyar, Bharatha Puzha and



